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NO, 

16-8-94 
DATE OF DECISION 

1r. V.B. niboLtr 	 Petitioner 

;r. 	D.c. S1 ah 	
Advocate for the Petitioner (s) 

Versus 

Union 0± India one 3ther3 	Respondent 

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 	K. Ram0Oorthy 	 I'ie rube r (h) 

The Hon'ble Mr. 	tr. R.. Saxena 	 Member (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 	/ 
ir 

To be referred to the Reporter or not ? 	
/ 	

I 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 
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Venktesh B. Ambekar 
Residing at C/c Chief Engineer 
AIR force Camp Hanunian, 
Ahmebad1  

Ve rs us 

The Unic.i.,  of India 
Notice to be served thr ugh 
the 8ecretary, Ministrr of 
Defence, New Delhi 

Engineer- in-Ch ief 
E_in_Ces Branch, 
Army Head uazters, 
Kashmjr House, D.I. P0 
New Delhi 

Chief Enginer 
Engineering Department 
Head uarters South Command 
Engineering Branch, nine 

Chiet Engineer 
Air Force Camp Hanuman 
AhmedabaL. 	 Res ondents 

Advocate 	Mr. Akil reshi 

ORA JUDGMENT 

In 	 Date: 16-8-94 

O.A. 686 of 193 

Per kion'ble Shri K. Rarnamoorthy 	Member (A) 

The learned counsel for the aprlicant is not present. 

Mr. Ireshi couns&& for the respondents is present. The applican 

had sought relief for the release of increments anc the actual 

payment thereof. In their reply the respondents have stated 

that increment has s ince been lcuiteas shown by letter 

dated 11th March 1994. It has also been stated that the pa ment 

has also been made to the aplicant. 
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2. 	 In vie .;f this there remains no grievance of the 

aulicarit and the ap 1icsition is ther:fore disposed of accordingly 

Dr. 	R.K. 	 (K. a ma rrorthy) 
Meniber (J) 	 Member ) 


